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Hon . Mr. Justice U.C. Srivestava, V.C f

Hon. Mr. K. Ubayya, Member(A)

( By Hon. Mr. Justice U.C. srivastava, V.C. ) '

ns the pleadings are complete, the case is
ping disposed of after hearing the parties after :
taking into sccount the note of the amendment applica-
tion which hes been e@llowed but the emendment hes not
been incorpprated. The applicent e¢pplied for one of
the posts advertised by Hailwey Service Commission.
He was asked to sit in the written test and eccording
to the applicent his performance of written test

neld at Kasturbae Kanye Inter college Jhansi was very
good and that why he wes called for interview.

Zoe The applicents compleint is that certain

irregularities were committed k;y the responcents
that the name of the candidetes have been ch&ngad‘ v
who were selected by the selection list end there is '."l )

apprehension that this thing may also happened Ili'('&:—l_" :
: Py

them. The result is not pronnounced even though -~




case hes been examined by Vigilance Iﬂmw&mt& of the

Hailwey Bosrd and they are unsble to offer any remerks

in the matter end the representation of the épplicants
weéS being rejected. They have preyed that the respo-
ndents be directed to declére the result of the | b
epplicents for sppointment in Category 16 on {,hg basis
of written test and interview taken in respect to it
eand the result of the enquiry conducted by the Dire-—
ctorate Vigilance Railwey Board.

e

e The responuents have opposed the claim‘ of the —
applicants and heve pleaded that the applicantis havenot
eppeared for category 16 the result of which hes bsen
declered and os @ matter of fact appedared for category

25 and the applicents have not been selected as they

have not secured the adequate marks for qualifying
the final selection and the result infect was deglared
after careful scrutiny of each énd every case. The
mode of investigation by the Vigilance is not known

even to the responuents themselves. Ilﬁe applicants
ave I

by meens of the amendment application/only preyed
thaetithe resppnuents may be called upon to submit the

answercpook and the results of the interview and % ?
psychological test. In view of the fact that the \
Railway administration hes stated that the applicent
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croduce the record. There is no meterisl evidence
to show that the applicants have passaﬂ.' |

X Accordingly, we do not find any merit in this

-
applicetion and this application is dismissed. o
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